
CENTRAL ADMINISTRATWE TRIBUNAL  
GUVJAHATI' BENCH 

GAHATI-Q 

(DESTRUCTION OF RECORD RULES,199O) 

• 	 INDEX 
O.A/T.ANo..l2 ... i 

• 	 Io.. 

No ......... 

Orders Sheet......• ................. ... 	 .Pg.... ................. 

Judgment/Order dtd4t.af.R.0  ..... Pg.................... 

3.. Judgment & Order dtd .................... Received from .FLC/Suprerne Court 

.............    
4 . 0 .A............................ 	/. 	......Pg. . . . t.................td   

5 , E.I/I'v1.F..................... Pg ....................... to................... 

6 . R.A/C.P ............................... 	 Pg. ....................... ........... 

17, 	J•s .......................................... ............. Pg.............. 	 tO .......... e........ 

8 . RejoinJer .......................... ........... 	
................................to................ 

• ....................................................\
\ g to .................  

1O.Ar13rot1er Papers .............................. .to................ 

11. Ivlenio of p pea.i4aI1Ce  .. ............................................ 

• 	12. Additional Afuida'vit ................................ .............................. ................  

• 	1 3 . Vlritten e\rgtimerts............................................................................... 

Amenderxient Reply' 1)r Respoi3clerlts.............................. ......... 

Amendment Reply filed by the Applicant.......... ....................... ............ 

cot.iriter RelDly 

/• 

SECTIO,4 91bFICER (Judi.) 



• 	 FORM NO. 
(See Rule 42

) V  

CENTRAL ADMINISTTIVE TRIWNAL 
• fAHATI BENCH. 

• 	 .D$HEET'. 	
•. 

.gifl3i Ap icti0fl 
No_0 

Misc;. pitionN0. 

GontefliPt Petition No. 	__-.-- 

Review Application No. — 

Applicant (s) 

Re sponde nt (s) 

Advocate for the Applicants 

GGSC 

AdVOC9tC 
for the Respondent 

cafion 

.................................... Vice-Chairman 

Dy. Rcgtr 
1S.12.5. 	Judgment delivered in open cj 

CSUt.. }pt in Sj)&rate sheets 
hpiLcati.n is d.tsp.sed •f. 

IM •: Vice-Chairman  

• 	 :. 

• 	 I 	I 	• 	 • 	 V 	 • 	 •• 

4 	 - 

I 	. 	

V 	 VVN  
V 	 • 	 • Vk 	

•..."H 
ee 

V 	
VV 



CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH. 

O.A. No. 309 of 2005 

DATE OF DECISION: 15.12.2005. 

Sri Bhabani Kr.Barman 
APPLICANT(S) 

Mr.S.C.Biswas, Mr.M.K.Mazumdar, 
ADVOCATE FOR THE 
	

I 

APPLICANT(S) 

- VERSUS - 

U .0.1. & 0 rs 	 RESPONDENT(S) 

Mr.G.Baishya, Sr.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN VICE-CHAIRMAN 

Whether Reporters of local papers may be allowed to 
see the judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of 
the judgment? 

Whether the judgment is to be circulated to the 
other Benches? 

97 
Judgment delivered by Hon'ble Vice-Chairman 



CENTRAL ADMINiSTRATIVE 11'JBUNAL, GUWAHATI BENCH 

Original Application No309 of 2005. 

Date of Order: This the 15 "  Day of December, 2005. 

HON'BLE MRJUSTICE G.SIVABAJAN, ViCE-CHAIRMAN 

Sri Bhabani Kumar Barman, 
S/O. Late Ramani Kanta Barman. 
C/O. A.RDas, 
Padumbari, P.O.Gotanagar, 
Guwahati-33. 
District:Kaiirup, Assam. 	 Petitioner. 

By Advocate MrS .0 .Biswas, Mr.M.K.Mazu m d ar. 

-Versus- 

The Uniion of India, through 
The Secretary, to the Government 
Of Home Affairs, New Delhi. 

The Director General, 
SSBJ  
East Block -V. 
R.K.Puram, New Delhi 

The Inspector General 
Frontier Head Quarter, SSB, 
ZooRoad, Uday Path, 
Guwahati-24. 
Area Org an iser(Ad ministration) 
Fron tier Head Quarter, SSB, 
Zoo Road, Uday Path, 
Guwahati-24. 

The Deputy Inspector General, 
SSB, 
Adhoc Training Centre, 
Devendra Nagar, S.H.Q, Tezpur, 
District: Sonitpur, Assam. 	 Respondents 

ByMvocate Mr.G.Baishya, Sr.C.G.S.C. 

ORDER(ORAL) 

G.SIVARA1AN,j,V.C. 

The applicant is aggrieved by his transfer from Guwahati to Ad-

Hoc Training Centre, at Devendra Nagar, Tezpur. Vide transfer order 
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dated 2.12.05(Annexure 1). The applicant was relieved from Guwahati 

on 5.12.05(Annexure 11). The applicant made representation dated 

06.12.05(Mnexure III) seeking for cancellation of the transfer order 

on account of his illness and the climatic condition prevailing at 

Tezpur. The said representation was rejected by the 3 11  Respondent 

vide order dated 8.12.05(Annexure IV). The applicant made further 

rep resen tation dated 8.12.05 (Annexure V) before the 2 Respondent, 

which is stated to be pending. 

Mr.M..K.Mazumdar learned counsel for the applicant submits 

that the applicant was posted from Bihar to Guwahati only In the 

month of March 2005 and that the applicant has been transferred 

from Guwahati to Tezpur within a period of 8 month. Mr.Mazumdar 

further submits that the applicant is suffering from severe Bronchitis 

Asthma and high Blood pressure and that the present weather 

condition of Tezpur is not conducive to the health of the applicant. 

The counsel also submits that the 31  Respondent did not consider 

any of these relevant factors while rejecting the request. He in the 

above circumstances submits that a direction may be issued to the 2 11  

Respondent to pass urgent orders on the applicant's representation 

dated 8.12.05 (Annexure V) and the transfer order may in the 

meanwhile, be kept in abeyance. 

Mr.G.Baishya, learned Sr. C.G.S.C., on instructions, submits 

that the applicant is a competent Government servant whose services 

are urgently required for the Ad-Hoc Training Centre at Debendra 

Nagar and that the applicant was transferred in public interest. The 

Sr. Standing counsel also submits that the applicant was transferred 

from Bihar to Guwahati only on promotion. The Sr. Standing counsel 

further submits that the applicant has to join in Tezpur without delay. 

9w 
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I have considered the rival submissions. It is settled position 

that transfer is an incident of service and that no body has got any 

vested right in the matter. It is also settled position that the Courts 

and Tribunals cannot interfere with a transfer order unless it is 

shown to be clearly arbitrary or vitiated by malafides, or infraction of 

any professed norm or principle governing the transfer. The applicant 

has not alleged any malafides or any violation of statutory rules or 

guidelines. However, it Is equally settled that if the incumbent has any 

personal difficulty in joining at the transferred place, say for example 

serious illness, Mid-session of the studies of the incumbent's children 

etc. it is a matter for the incumbent to approach the higher authority 

and seek for cancellation or modification of the transfer order. If any 

such representation is filed it is for the competent authority 

concerned to pass order thereon without delay, certainly after 

considering the grounds urged in the representation. 

In the instant case the applicant has stated various reasons 

including his illness supported by Medical Certificate. It is stated that 

the said representation is now pending before the 2 respondent. In 

the circumstances I am of the view that this application can be 

disposed of at the Admission stage itself with directions. Accordingly, 

there will be direction to the 2' Respondent to consider and pass 

order (either interim or final) on the representation dated 

8.12.05(Annexure V) within a period of two weeks from the date of 

receipt of this order and communicate the same to the applicant 

without further delay. 

5. 	As already noted the applicant has already been relieved and 

it is stated that the applicant is on medical leave, in other words the 

applicant did not join at the transferred place. These aspects of the 
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matter may also be taken note of by the 2 11  Respondent and pass 

order with utmost expedition. 

The O.A. is disposed of at the admission stage itself. This order 

will be communicated to the 2nd Respondent immediately either by the 

counsel of the applicant or by the Sr. C..G.S.C. for compliance. 

Issue urgent copy of the order to the counsel for the parties. 

(G.SIVARAJAN) 
VTCE-CRMRMAN 

lm 
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IN THE CE1'1TRAL A)MINISTRATIVE TRIBUNAL 
GJWAHATI BENCH, GJWAHATI•  

SHRI BHABANI KUMPB BARMAN 
S • I • • S S S S • S a PETIT lONER 

-Versus- 

THE UNION OF flflIA IAND OTHERS 
S S • • S • • • • RESPONDENT 

SYNOPSIS OF THE 

The brief fact of the case, the personals Of S.S.B. 

has been included as Nember of the Armed Forces of the Union of 

India as per Government NotificatiOn No. 103/91 dated; 16/12/1991 

issued by the Government of India, Ministry of Finance (Department 

of Revenue), The petitioner is a S.S.B. personnel. The S.S.B. can 

sue and be Sued in a writ Court. The petitioner entered in to the 

service under the S.S.S. in $eptember' 1973 as Group — D employee. 

Thereafter, he was transferred to Devendra Nagar in the year 1975, 

to Tezpur in the year 1987 to Tinsukia in the year 1983, to Kok-

rajhar in the year 1997 to Tezpur in the year 2000 to AO Office 

Arari-Il (Bihar) in 2002 there after he was transfered on Medical 
ground and posted as. U.D.C. to Frontier Head Carter, Guwahati 

where he joinód on 16/03/2005 to avail Medical facility and is 

working there since then till date contInuouSly, efficiently and 

without any complain from any quarter. The petitioner has been 

subjected to frequent transfer by the Respondent authorities and 

from the year 2000 to 2005, he has been transferred as amny as 

4(f our) times. Within seven and half months, he has been transf- 

erred and posted in the sme capacity as U.D.C. from Frontier Head 

Q.iarter, S S B Giwahati to Ad-hoc Training Centre, Devendra Nager, 

S.S.B. by the Inspector General Frontier Head quarter, S.S.B. 

Giwahati as communicated vide impugned order dateth02/12/2005 

) 
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issued by the Area organiser (Administration)Frontier Head Q.iarter, 

S • SB. G.iwahati in pursuance of Force Head Qiarter, New Delhi, Fax 

message No. 6/SSB/AI/2005(9) dated; 24/11/2005 with immediate ft 

effect with purportedly in pblic interest, and vide Impugned order 

dated: 05/12/2005 released the petitioner from Frontier Head Qiar-

ter, S.S.B. Owahati with prospective effect from afternoon of 

09/12/2005 with direction to report to the Respondent No 4 on 

10/12/2005 and that to without availing joining time. Moreover 

the petitioner is a chronic Bronchitis Asthma patient madl and 

also suffering from severe hypertension since the year 1993 and 

is continuously under treatnent using medicine/inhailer etc. 

regularly since then. The climatic condition of Giwahati suit 

he petitioner to some extent and is asthmatic conditin, since 

to the under control. The climatic condition at Devendra nagar, 

S• HQ Tezpur is more cooler and moist then the climatic condition 

of Gjwahati. Moreover, the children of the petitioner are studying 

at Giwahati and they are in Midsessifl of this academic career. 

Stating all these grounds, the petitioner made representation of 

06/12/2005 before the Respondent No. 3 praying interalia for 

concellation of the impugned trasfar order, but the same was 

rejected on 08/12/2005. The petitioner made a representation 

before the Respondent No. 2 on 08/12/2005 through proper channel 

praying for cancellation of his aforesaid transfer as Medical 

ground amongst other grounds like frequent transfer etc. which 

is pending or alternatively to transfer him to A0 Rangia, 

S.S.B. where the climatic condition suit the petitioner. 

Cont. • 3 
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PRAYER: To set aside and guash the impugned transfer order 
dated: 02/12/2005 (Vide Mnexure - II) and the 
consequential impugned Release order dated: 05/12/2005 
(Vide Annexure - III) and further direct the 
Respondent authorities to allow the petitioner to 
continue as U D C at Frontier Head Qjarter, S S B •  

Giwahati as before without any hindrance. 

IT OF AT: 

02/12/2002 

	

	Copy of the impugned transfer order 

( AN'EXURE - I 

05/12/2005 

	

	Copy of the impugned release order 

( INNEXIJRE - II ) 

06/12/2005 

	

	Copy of the petitioner's representation.. 

(NNEXURE_III&IV) 
and 

oa/12/2005 

03/12/2005 

	

	Copy of the representation. 

( ANNEXURE - V ) 

09/12/2005 	The petitioner is on leave on Medical 
ground, and has not yet handed over 
his charges to anyone. 

( ANNEXLJRE - vii i 
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IN THE  CENTRAL ADMINISTRATIVE  TRIaJNAL 
GJWAHATI 

An application U/s. 19 of the Central Administrative 
Tribunal Act, 1988) 

	

Oricilnal application No. 	 12005 
SHABANI KUMAR BAR AN 

S • • • . • APPLICANTS  

-Versus- 

THE UNIQ' OF INDIA AND OTHERS •  

.REPONDENT 

x  /s/y 	~4s 

No. 	 kin e xu re 	 Page No. 

Original Application 	 I hT) U 

Verification 

Copy of the impugned transfer 
	 73 

order oixthe dated_02/12/2002 

Copy of the impugned release 	 ,fLt 	 •- / 

order dated_05/12/2005 

Copy of the petitioner's 	 L — 	? 

Bepres entat ion d ated_36/12/2005 
and -03/12/2005 

Copy of the Representation 	 - 

dated- 08/12/2005 

Copy of the Medical Certificate 
dat ed-Q9/12/2005 

Filed on :- 

Filed By: 

voçte. 



DISTRICT: SONITPUR 	 •. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
L 

(JUWAHATE BENCH. (IJWAHATI 

[An applicat.ion U/s. 21 of the Central Administ.rative 

Tribunal Act, 19881 

	

Original application No. 	12005 

IN THE. MAER OF: 

SRI. BUABAN1 KUMAR BARMAN, 

S/a. Lat.e. Ramani Kanta Barman, 

C/a.. A.R. Das, 

Padumhari, P.O. Gotanagar, 

Guwahat.i - 3:3, 

D.itrirt; Katurup, Assani. 

PETITIONER. 

-VERSIJS - 

THE UNION OF INDIA, 

Throuqh 

THE SECRETARY, to the 

Government of India, Minist.ry 

of Home Affairs, New Delhi, 

THE DIRECTOR GENERAL, 

• S. B. 

East Block - 

R.K. Purarn, New Delhi. 

' / 
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:3) THE IN3PECTOR GENERAL, 

Frontier Head Quarter, SSB, 

Zoo Road, liday Path, 

Guwahat-i - 24. 

AREA ORGANIZER (ADMINISTRATION) 

Frontier Head Quart.er, SSB, 

ZOO Road, liday Path, 

Guwahati - 24. 

TUE DEPUTY INSPECTOR GENERAL, 
C' C'fl 

Ad-Hoc Traininq Central, 

Devendra Nagar, S.l-f.Q, Tezpur 

District: Sonitpur, ssam. 

1flfZWF 

DETAILS OF APPLICATIONS - 

1) PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS (ADE - 

The applicat.ion is made against the 

impugned order dated: 02/12/2005 issued by .  the 

Area Organiser (Administration), Frontier 1-lead 

Qua±t.er, 5.5. B., Guahati in pursuance to FORCE 

H.Q Fax message dated: 24/11/2005, passed on 

behalf of Inspector General, FHQ, SSB, Guwahati 

transferring the applicant in the same capacity 

t( FHQ, SSB, Guwahat.i to Ad-Hoc Training Cent.re, 

5SB Devendra Naqar, Tezpur and the impugned 

re1ase order dated: 05/12/2005 issued by the 

same authority. 

Contd... 

-.. 
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2) JURISDICTiON OF TE TR1BUAL - 

- 	 The. pp1i.cant. declares that the subject 

matter of the application is within .. the 

)urisdict.-ion of the ffan'blé Tribunal. 

:3) IIITMION 

The applicant, declares 	t.hat the 

appFiration is within the period of limitation 

under Secti an 21 of the Administ.rative 

Tribunal Act., 19. 

4) FACTS OF TEE CASE - 

	

4.1) 	 Tht., t.he applicant, is a cit.ize.n of 

Intha, and a xeid,ent of above named place, 

and as such he i 	ntitled to all the rights 

and priVilees 	"guarant.eed under Part. - III 

of theC 	titutioñ of India and other laws 

of 	. 

	

4.2) 	 That the applicant states that, the 

applicat1t. is entered into the service under 

the S.S.B. in September' 1973 as Group - D 

employee. Ther-ealt.er , he' was transferred to 

Devendra ;Uaqar in.the year 1975,. to TezpuL' in 

the year 1987 to Tirisukia in the year 1983, 

to Kokrjhar, in the. year 1997 to Tezpuf in 

the year 2000 to A O. Office, Arari - II 

(Bihar) in 2002. hereafter, due to his ill 

he.'a].t.h. he was transferred and post.ed as 

Ii.: D.C. .,tó Frontier. Head Quarter, Guwahati on 

Conid... 

/S /"" 
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medical qrourtd to avail medical facility, 

where he joined' on i6/0:3/2005 and is working 

there since then till date, continuously, 

efficiently and without any complain from any 

quarter by availinq medical treatment. 

	

4.3) 	 That the applicant states that, he 

has been subject.ed to frequent transfer by 

the Respondent authorities and from the year 

2000 to 2005, he has been transferred as many 

as 4 (four) times. 

	

4.4) 	 Tat' the applicant 	states 	that, 

within seven and half, months, he has been 

transferred and posted in the same capacity 

as JJDC. from Frontier Head Quarter, S.S.B. 

Guwahat.i to Ad-Hoc Training Centre, Devendra 

Naqar, S. S.B. by the Inspector General 

Front.ier Head Quart.er, S. S. B. Guwahati as 

comunicat.ed vide impuqned Order dat.ed: 

02/12/2005.. issued by the Area Orqaniser 

(Administration) Frontier Head Quarter, 

S. S. B. Guwahat.i in pursuance of Force Head 

Quarter, 	New 	Delhi, 	Fax 	mesáqe 	No. 

6/B/AI/005(9) dated: 24/11/2005 with 

immediate. effect. wit.h' purportedly in public. 

intrest, and vide Impuqtied Order dated: 

05/12/2005 released the applicant from 

Frontier Head Quarter, S.S.B. Guwahati with 

prospective effect, from afternoon of 

09/12/2005 with direct.ion to report to the 

Respondent'. No. 4 on 10/12/2005 and that to 

without availinq joininq time. 

ContL. 
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The copy of the impugned transfer 

order dated: 02/12/2002 is 

anneied herewith and marked as 

AXUP— I. 

• 	 The copy of the, impugned release 

order 	'dated: 	09/12/2005 	is 

anne:ied •herewit.h and marked as 

PURL .11. 

2 
 That the applicant states that, he 

is a chronic Bronchitis Asthma patient and 

also surf ekinq from severe hypertension since 

the year, and is continuously under 

treatment using .medicine/inhailer etc. 

regularly stace then. The climatic condition 

of Guwahat.i suit the applicant to some e:tent 

and is ' •athtuátic condition, since to the 

under control Thé' climat.ic condit.ion at 

Devendra.naqar, S.H.Q. Teapur is more cooler 

and gist; then the climatic condit.ion of 

Guwahat.i. Moreover, the dependent children of 

the applicant are studyinq, and they are in 

Mid-Session. of this academic career. 'St.at.ing 

all: these qrcmnds, the applicant:, made 

repiesen.tati'on on 06/12/2005 before the 

Respondent 'No. 3 praying int.er-alia for 

cancellation of the im.pugned transfer order, 

but. the .same was reject.ed 011 08/12/2005. 

The copy of thea applicant's 

'representation dated: 06/12/2005 

and its .rejection order dated: 

ContL. 

: 	 j 	

• 	 A /\/ 
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08/12/2005 are annexed herewith 

and marked as MUEXURE - III and 

XV respectively. 

4 6) 	 . That., 	being 	so 	aggrieved, 	t.he 

applicant made a rej)reseatation/appeal before 

the Respondent No.. 2 on 08/12/2005 thIouqh 

proper channel praying for canc:ellat.icth of 

his aforesaid t.ransfer as Medical ground 

amongst, other grounds like frequent transfer 

etc which is pending. He furt.her prayed to 

accommodat.e him al.ternat.ively at A. 0. Rangia, 

S.S.B. where t.here is a clear vacancy of the 

post of IJUC and the climatic condition suit 

the applicant. 

The copy . of the represent.at.ion 

dated: 08/12/2005 is annexed here 

with and marked as AUNEXURE - V. 

4.7) That the applicant states that, after his 

sudden transfer and during pendency of his 

representation, no reliever has been posted 

to take charge from him of the post of ltDC, 

and he has not. yet haided over the charge to 

anyone. Further, due to his existing illness, 

he. is unable t.o ftiove from Guwahat.i, and is 

under Medical treatment. 

The copy of the Medical Certificate 

is annexed herewith and marked as 
- VT 

('onid 

I 
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That. the applièant st.at.es  that., the 

impugned .'.' transfer rand release of The. 

applicant has been doi"e not'in the, interest 

of e:dqenci'eE; of any public service but only 

fort the 'interest of some vested interested 

persons atd"  at. the whims and arbitrariness of 

the Repotident io. :3. 

5) GROUNDS FOR RELIEF - 

5.1) 	For that the applicant, has joined at 

Froritier Head Ouart.er, S.S.B. Guwahat.i only on 

.ic,o;voor and has been posted there only 

about seven and half mont.hs, and t.he,r.efore not 

1. completed three years of continued service at 

one place. •l4oreover, he has been subject.ed to 

Irequent. transfer ' by the Respondent 

authoritie, as within, the span of five years 

from the yr 2000 to 2005, he has been 

transferred. as many as 4 (four) times. The 

Government of India has formulated policy, 

scheme, and quidelines as transfer and postinq 

providing that an Government employee should 

not be normally transfer before completion of 

three years of service, at one place/static)n 

'and shou1d:'ot be frequently transferred. If 

the employee has to he t.ransf erred in the 

interest of. public service before completion 

of three yÔars, sufficient reasons should be 

given in vritiaiq. As such, the impugned 

transfer md impugned release order are 

illeqal, ar,bitrary, and bad in law, and are 

liable to be, set. aside and c1uashed 

Contd. 
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5.2) 	 For 	that, 	the 	itupuqned 	transfer and 

in,ptqned release order,  has been passed not in 

the interest of any public service or for any 

valil:d 	reason, 	but 	for 	the 	interest 	of 	some 

vesbed int.eret.ed 'person, 	and 	at 	the whims of 

the 	Rspó.ndent 	rio. 	3 	who 	is 	maintaining 

vi nd,ict.ive at.t.i t.ude 	t.owar-ds 	the pet.i U oner As 

such, 	the 	impugned 	t.ransfer 	order 	is in 

disquise 	a punishment 	transfer 	and 	therefore 

the lmpuqried order is illegal, 	arbitrary, bad 

in 	law 	and 	is 	liable 	to 	be 	set 	aside and 

cluashed. 

For that, the Respondent authorities 

uridek- legal obligation to dispose his 

reprsentation dated: 08/12/2005 by, a reason 

arid peakinq order and t.hat have not yet done 

is illegal, arbit.rary, and bad in law. 

	

5.4) 	For that., the impugned transfer order 

has been passed without any, vested grounds by 

the Respondent authorities, which is not only 

illeal, arbit.rary, and bad in law, but also 

in gross vio.lat.ion of principle of Natural 

justice, equity, good conscience, and 

administ.rat.ive fairness, and as such the 

impugned orders are liable to be set aside and 

quashed. 

	

5.5) 	 For t.hat., the Respondent authorities 

ought to have taken into considerat.iori the 

ailment of the applicant and should not have 

t.rans'ferred the applicant to a place, which is 

colde.r than GUvahati and adverse to his health 

coriditioris or -could have not transferred to 

Co,td55. 

' lZd ' 



the applicant till the onset of SLUUIUer season 

or could have transferred him' to Rangia which 

has. similar climatic condition as in Guwahat.i. 

.For that., prima facie the applicant 

has a good case on merit, balance of 

co'bvenience- and irreparable loss in his favour 

and as s.uc;h, if this.,Hon'ble Tribunal does not 

i'rterfere. into the, matter and grant interim 

relief, ,tayinq/.susp.endinq the operation of 

the' impugned order' as prayed for, by the 

applicant,; he will be highly prejudiced and 

sufered '.irreparal)l.e: 'loss and inj ury. 

.5.7) 	 For that, 	the applicant demanded 

justice, which has been denIed to him. 

€), DAILS OF' gg RggDx S EXliAUSTED - 

hat, ' the Represent.ation filed before 

lnspectorGeneral (Respondent No.' 3) and on 

re-ject.ion of .the same made an Appeal before the 

(Respondent. NO. 2) 1 .e. Direct.or General, 3SB, 

whih' is still pendi.rtq. There is no other 

efficacious, remedy, but to approach.. before this 

• 	Hon'ble ' Tribunal 	for 	redressal 	of 	the 

q rièyances 

7) t(A"IRNOPRNVIOUSLYFILD OR PENDING WI I ANY 

OTffR COUR - 

An , Writ. Petition was filed earlier 

before the Hbn'ble High Court and withdrawn the 

same on the point of lacr1ng of jurisdiction. 

Contd... 

f9 	M• 



The atp1icant-dec1áres that he had not filed any 

other case in any Tribunal, Court- or any forun 

aqainst 'tIie ipuqned orders. 

8) REtIEL SOUGHT- 

Under the above ;f acts and circumst.ances 

of the case, the applicant prays for the 

-followiaq relief - 

	

8.1) 	 That. the impugne.d transfer order dated: 

02/12/2005 (Annexure - I) issued by the Inspector 

General FllQ .SSB, Guwahati in pursuance of Force 

}fQ, N ew Delhi-*fa: Message 6/1/S'381A1/2005 (9) 

Dated: 2,4/,11/005 a's couimuriicated by Area 

Organizer, FKQ, 33B, Guwahat.i transferring the 

applicant. from FIIQ, SS&, Guwahati to Ad-Hoc 

Training Centre, Devetidra Naqar., SSB, be declared 

illegal and bad in law and be set aside and 

quashed; 

	

8.2) 	 That the consequential release order 

dat.ed: 05/12/2005 (Anne:ure - II) i5sued by the 

Area OrqanIser (Adam) FHQ, SB, Guwahati 

releasing t.he applicant, from FFfQ, SSB, Guwahat.i 

w.e.f. 09/12/2005 (A.N) wit.h direct.ion to report. 

to DIG,. $E, Ad-hoc Training Centre, 

Deverdranagar,• on 10/12/2005 wit.hout availing 

usual joining t.irne be declared illegal, and bad 

in law, a n d be set aside and quashed. 

	

8.3) 	 Directing the Respondent authorit.ies to 

allow theiáppiicant to continue to work as 1JDC at 

Contd. 

' 	
_7 	. 
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FHQ, 	SSB, 	ati as before withou 	any 

hindrance f rom any quart.ers. 	 - 

8.4) 	-That the ffon'ble Tribunal may be pleased to 

p 	any other relif as relieves as it deem fit 

and proper. 

9) IRTERIH RELIEF PRAYED FOR - 

In the interim, Ahe applicant prays that 

pending disposal of the Original Appli c:ati on, 

the Non'ble Tribunal may be pleased to 

stay/suspend the opeL'ation of the aforesaid 

transfer order dated: 02/12/2005 (Annexure - 1) 

and the èonsequential impugned release order 

dated: 05/12/2005 (nnexure - II) and further 

direct the Respondent aut.horities to allow the 

applicant to continue as UDC at FJfQ, SSB, 

Guwahati or alternatively to allow him to remain 

on redical leave at least. t.ill April' 2006 or 

alternatively to t.ransfer the applicant to AO 

Office, S30 0  Rania in the int.erest of ju'st.ice. 

Ti 0) 
	

!Lis application has been filed throuqh 

Advocate.. 

ii) PARTICULARS OF TES POSTAL ORDER - 

I.P . O. No. - 	9-6 cf 	itt 

PAYABLE AT - 03JUM1 G. P.O. 

12) LIST OP ECLOSURES - 

As iride:e.d in the IgDEX. 

('on Id 

/. 	
c., 
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YERIF1cAT 1 N 

i,. Sri 	Bhabafli Kuffar Barman, S/a 	Late. 

Raaatii anta BarnaI'E aqe€. abçut 53 years, Resident of 

aduupuChUjv 	 €)tatqat', 	uwahat.i - :33, in the 

DstriC't of - K'urUp, 	
do hereby verify that the 

3.  

tatetuents ..tta€1e 	p a Lfl 	atqtaphs -of the accotUpaLW1fl 

appli Cati Oil 	true 
 to uiy naw1edqe, and belief and 

that 1 hay .not.!UPp 	
sed any tuaterial facts. 

And, I set iy hand on this verjficat.iofl t.oday 

the\_aY of Deceiuber' 2005 at Guwahati. 

A 	 - 

.. /J 

signat.tire of the Applicant. 

V . . 

Cortd... 

V 	

V 	
V 
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N o.1(39)NGEF'1RU313.uI)U"2) 4/ 
Go\ ciiuurit of India 	 ) 

/ 	Minisli; of Home Atfau 

/ 	
( )fbce ol thc Inspector Genci al, 	 ' 

/ Frontior I ietdquai tet SSB 
- 	700 Rotd. Udav P1tth, 

- 	'jU\\3hiU  24 

D'ited the 	2005 

lu pn sunn 	uf Vol 	I Iqi \w I eIIil I n' fNn 	No 	SJ/AI2005(9) d814d 

24,11.2005. lnsptoi Cencrtd, 1'i'omki' 1 leLltquaIieI. SSI3I (Juwithati IN plcuscd to u'trnufcr 
Shri B,K,13nmrn, UiX from Fvontct .tkntquLutc1. S8I3. C3uwuhat to Adho-Training 

Centre, Dbendianagai with immecil1w cffccl ui public uitect 

/ 
-. 	 - 

\Rf \ L)RGANISER (ADMN) 
IR( )N 1 IER HE \DQU 'R rER. SSB, 

(IUW\ll\II 

The C1.)DO. S1-IQ. SS13. Riitidtingi'. 

2 	1 hc Dy,hispoOor (Jenci 4t1 I ( 1 )bLnd in w ii SIlO I c7pLIi 

3 	Th 	ittiit Ducctoi (LA-i) I IIQ S'B \ 	DUu 

4 	The SO(Store), Ftt liqi ,5513, ju\ahaII 

• 5. 	1tw ,\oun1 ()flier. Fir Iiqi,.SSI3. Guwahiti 

hrl lLK,U8IIituI. LIDC. itt I 	(Jtiwnhitt 

7. 	PCENOI%LIl WC of PCtMfl COill'(.l 

(.)fli 



/Lr 	 ,&;øO 	

tic' 

7c'vert1menT of India. 

Ainistry of Home Affairs 
Office of Nric Insector Genero 

Froririer Hcodquorier, 5GB. 

	

L) Rc 	Uday Poih,Guwcjhat24 

ed te 	 2005 

S 	oljrjQflce of Fr'otjer Hoauorcrs &uvr Orders No. 

c<iled 	 5hri 
• B.Baimcri LJ 	sitjnd released from Fr. Hqr, GUWGhclti wet. the 

afternoon of 09.12.2005 with cJirection to report to Dy,Inpcctor 
General AdhocT 1)bendranoaar on 'Oj2.20O5 w;thout rivoiling uuai 
joining lime in public. inTerest. 

/• 

.5 	

. 

;rcc Orycniser (Admn 

:'icr HeQdcRu't('' $3E 

Gu'ohai- 

Disrr,butjoi: 

1; 	The C,L).O.,5ectbr Hqr.,55B.cnidana(WB) 
2 	The y.Inietor Genrol, Adhoc i2 	bcndrc caar/,HQ Tezpur. 
2. 	The Aistort 	 cti' 	 CL 2 i - : - . 	 ')ew OeH66. 

The SAO(Stcte) Frr.Hqt' ..'.S.3 G. - tioti 
The Accc'urits 	iier, Ftr: q. 	.ahii ±cr 	irmutic; -i ind 

E 	un UtL  
7. 	. I 
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AUNEXURE - III. 

T o, 

The Inspector General, SSB, 

Frontier I-lead Quarter, 

Guwahati, 

Throua.h troer channel. 
( 

Dat.e: 06/12/2005. 

subject:.. Prayer for cancellation of my transfer/posting 

at Adhoc Tr- ai ni nq rentre, Debendranagar.  

Ref: 	This office order No. 1(39) NGE/FTR-IBB/UDC/ 

2004/14647-53 dated: 02/12/2005. 

Respected Sir, 

Wit.h reference to t.he above, I have the honour to 

state the followinq lines for favour of your kind 

consideration and syrnpat.het.ic act.ion upon a poor 

employee.. 

That Sir, I have been posted at Frontier I-lead 

Quarter, Guwahati on 16/0:3/2005 and since then I have 

been workinq in this FTR HQ with satisfaction to my 

superiors. But on 05/12/2005, 1 have received my 

transler order to join at Adhoc Training Centre, at 

Debendratiagar, and directed to me to join on 10/12/2005. 

without availing any joining time etc. 

This order is very much pathetic to me for sudden 

transferrinqiuc from FTP.. NQ Guwahati withina period of 

seven and half months of my continuous service from 

16/03/2005. 

Con Cd 



- 	 ; 	 - 	
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sir, it is 4act that, I am a chronic Bxonchitis 

patient and Asthma patient ansi sufferirLq since 1993 to 

t.iIl dat.e and reqularly I aw--using medicine as well as 

puiupinq inhaler. Sälbatawiulj -: since then for safe of my 

life. 

This FTR F!Q -uvahat.i is very.much hot. and dry area 

for whl.cfh t.his 1iruat.e' is suit- for rue and I am managing 

my transfer for t'his HQ since 16/0:3/2005. BUr Sir, 

clirnat.e of Deendranagar is yery much cold during 

winter seasOn and it viii- not suit for me to ionq 

service as a result, I will not be able to continue tay 

job at DebendE: anagar and spoil Lay life as well as 

service. 

lJndeiS the aboye circumstances, . your honour would 

be kind n,ouqh t-ô consider my t.rans.fe.r post.ing from 

Debendränaqar and if possible I may be post.ed at A.O. 

Office Ranqia, whire climate will be suit for me and 

saVe my life wit.hyour valuable order. 

I shall ever pray. 

• 	 Yours faithfully, 

Sd,- Bhabeni Kr. Barman, 

LJDC, FTR HQ Store Branch 

Guwahat:i. 

Date: 06/12/20054 

Co,ztd 
•:pj. /j1' 
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- 	 woo1(39)L/TR-x3/uLic/04 

1 	/ 	
( OVh.RNI4FN'1 01 INLA 	 t' 
NINI3TRY ')1 H0M1 /FJ.AIR 	- 
O1'} ICE. OF THE. INSPLCTOR GENE.RAL 
FkuWTILR hQR0, &S3 C  OtAHATI 0  

1 	 UATED,the 	 Dec.,; 	200 

I EMORANDM 

. 	. 	
. I?leas€ 	r€ier to your 	reprec-ntt,ion 	d 	ed6.12 0 o5.: 	:..: 
for cetnc€1)tion of 	your 

... ........... 
trrisier to T 0 C, Debendrinagar. 

r 
-. 	 :. 

your repecnttion was consicr€d but  
by the Iflspector Gencr1 L  rontier 	Hqr., 	fl, 	(uwahdti 0  

: 

J-4Rr..A OR(.ANISLR(AL)MN.) 
}RONTIER HQ,,SSB, GtMAUNrI 0  

To, 

$h0 E,K.f3arman, 	ULC, 
1r6ntlLr 	qr 	,Guwuhati. 

m i  
- 
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The 1Lrector General,SSS 
- 	 Force Read Qtiarter, 

Block No.V(East),}C,Purern, 	 t 
LwDe1hi- 66, 

THROUGH  

-- 	
1 

PROPER CHANNEL •  

Sub; - Paryer for cancellation of my transfer at Adhoc Training 
cen. 	ndrncar. 

Ref s- FTR Hq Memo No.I(39)NGE/FTR-IBB/UDC/2004/14647..53 
• 	 dated 2/12/05 & Order ending No,14675-80 Xt5/12/05. 

Honoureble Sir, 

With due respect & humble submission, I beg to lay 
•, 

the following lines for favour of your kindconsideration & 

smpathetic consideration on huminity ground. 

That Sir, I have joined FTR 1W, Owahati on 16/3/05 

on tran sf er/po sting from A. 0 Office Arari a-Il (Bih ar) after 

servicing 2 years 2 months as per order of FHC I, New-Delhi & 

due to my ill health where is medical facility is available. 

That S±r, it is fact that, I em C'onic Broncitis Ashma 

paient & suffering sev.re hipertension since 1993 & continue my 

treatment using mecltcine/inhler etc regulary since then.On 

posting at FTR HQ, Qiwaheti I am feeling some recovery & manag-. 

• ing my duties instead of il'-ness due to suit of climate in this 

FTR HQ, Qiwahati since 16/3/05 with full satisfaction to my 

superiors. 

But Sir, on 5/12/05 I have received suddenly atransfer 

order with direction to report at Adhoc Training Centre, Deben.. 

dranagar to report on 10/12/05. (copies enclosed). 

Sir it is very much pathetic to me to transfer: : from 

FTR HQ, •Q.iwt.t to Debendranaar within 7½(seven & ha].f)months 

of regular service. 

That Sir, the climate of Debendranagar is very much cold 
during 

win1r1 season for which now I em not. ab3.e to continue. 

my  service 

as~osted  

a Ashna patient & 53 years old.M0reover, I have 

been already 	at Debendranagar since 1975 to . 1987 ' Mft at 

the young stage. 

,Uner 1  the 	cL rcum 3t' 	s. 	u r onnu r wli b 

kind enough to consider my c a se sympatheticaly on huminity 

ground, so that I will continue my service at FLR HO, Olwethati 
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oX 	
ceRafl9i8 con 

suit tor me 	
6(x) year orilyother wise I CflOt 8afa 

atiofl copy o my 
repre5€1teti0 is 

Cancel 

eiii'sed). 
I shal e ergrteh1 to you. 

	

Yours faithfullYe 	. 

Dated.QLt2-_ 	. 	 . 

(B K BARM1) 
UDC,TR"Q. 

I 1 	F 
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Wald 
M.D. (AFMC. Puno), S . M. (PGM) 
rsonthtant Medicine SpeciaUst and Diabetologist 

res ent's Medal Winner 	

. 	 'j; , 

o 	il CONSULTATION HOURS 
' 

" .L.— 	CHAMBER 
SONARAM MARKET (1st FLOO 

MALIGAON CHARIALI 
GUWAHATI1 1 

Time :9 A.M.to 1 P.M. '---

5.30 P.M. to 8 P.M. 
Phone: 2517238 

Mobile : 9864012407 

Ft
. Name .................................... ...... . ... ...  . . . ............ ........I.. . ..... . .........  Age ................. Sex .............. Date ....... ....... .............. . .. 

'1 	ofr 	Corvcj,v 
• 	 - 

I' 
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